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~ IN THE CENTRAL ADMINISTRATIVE TRI/(UNAI.

[\

' _ e AHMEDABAD BENCH
‘f/ Qﬁ mli'
O.A.Noy/ 04/93
T.A. No.
DATE OF DECISION U6th April, 1993
sanishanker Shivshanker Teraiya Petitioner
Mro KoC.thiate Advocate for the Petitioner(s)
Versus
Union of India & others  Respondent
Mro.Akil Kureshi Advocate for the Respondent(s)
CORAM :
The Hon’ble Mr. g - unatt : Judicial Msmuer
The Hon’ble Mr.y, ..diiakrishnan : Member (Admn.)

1. Whether Reporters of local papers may be allowed to see the Judgement ¢ L

2. To be referred to the Reporter or not ¢ X

3. Whether their Lordships wish to see the fair copy of the Judgement ¢ %

4. Whether it needs to be circulated to other Benches of the Tribunal ?




Manishanker Shivshanker Teraiya,
;‘q!jult, EoDoNight guard,
Post office,Gadhada. esesapplicant

(Agvocate & Mr.K.C.Bhatt)

v/s

1« Union of India through

The Director-General,
Department of Posts,
Ministry of Communicatian,
Parliament Street,

New Delhi.-11C 001,

2+ The Post Master General,
Rajkot Region,
Rajkot=360 001,

3. Senior Sup#it.oi Post Oriicss,

Bhavnayar On.Bhavnagar-364 001,

4. Sub-Postmaster (LSG),

Gadhada=-Syaminarayan esesTESPONdents

(Advocate . Mr.Akil Kureshi)

ORAL JUDGMENT

———— b 1 T

U.A./104/93
Date: 06=4=03

Per : Mgn'ble Mr,R,C.Bhatt,
Judicial Memoer.

tireKeLeBhatt,learnea advocats ror
applicant and wmr.akii Rurushi,isarned advocate for tne

respondencs,




. T—

e 1N18 appilcation 1s fiied by the

Eytra Uepartmentair wiynt wuard, seeking thes relief
that the wuruer of proposed termination of his services
1ssued by cthe sub-Postmaster,Badnada be quashad and
s8t aside anu the applicant be continued 1n servics.

This Tribunal nad yranted ad-interim relief to tne

applicant against wis terwmenation till 06-4-19983.

3. The responuents nave i(1ied reply. it is
COntunusd Dy the respondants in reply at para-9
as under,
" It is submittea wnat uniess aivernative
Jou 1s given to tune applicant his post
wili nov be =wioshied and the applicant

will MBX wve coatinuso in  che
presenc job of coatingsncy paid nigat

guard till he 1s aws0iDed 1n aitermative

post elseawnera proviued tne applicant
shows his wiliingness.”

G, Ine iearned advocate for the appliicanc

suumits tunat i1n view 0+ unis specific avermant made by
the respondents in para=9 of viielr reply, the applicant
does nov want to proce=d furtner with this application,

wance, We pass the foliowing ordar.



e ]

Sa ORDER

in view of the averment made oy the
respondents in para-9 of their rep.iy for the altsernative

job to be given to the applicant, this application
1s nov pressed and nence, this application is

disposed of, Hule is discharged. No order as to costs

/(f)jt// ﬂ V%

(U.Hadhakrishnan/ (ReL.onatt)

Admii. Member Member (J)
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CERTIFICATE

Certified that no further action is required
tobe taken and the case is fit for “on51gnment to the
Record Room (Decided).

Dated‘: 21 ‘X l ’\)3 -

2 0 AL
Countersigned s \C{lﬁ{t\ﬂ\‘“\
X T
P, ’ Signature of the

?\‘UQJ: g \LL\K\&B Dealing “ssistant.

Sectignzﬁfficer/bourt officer. _
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